
LOK SABHA DEBATES

LOK SABHA

Tuesday, August 22, 1978/Sravana 31, 
1900 (Saka)

The Lok Subha met at Eleven of the 
Clock.

IMr. S peaker in the Choir]

MOTIONS FOR ADJOURNMENT RE. 
REPORTED COLLECTION OF 
LARGE SUMS OF MONEY BY SHRI 
KANTIBHAI DESAI DURING ELEC

TIONS TO STATE ASSEMBLIES
(Interruptions)**

MR. SPEAKER: Please do not
record.

(Interruptions) ♦ •

MR. SPEAKER: I nm giving my 
ruling.

(Interruptions) * *

Notices of motions for adjourning 
the listed business of the House had 
been given by S/Shri K. Lakkappa, 
C. K. Chandrappan, Eduardo Faleiro, 
Saugata Roy, Vasant Sathe and Vaya
lar Ravi to discuss the newspaper re
ports that Shri Kantibhai Desai, the 
son of the Prime Minister had collect
ed large sums of money on behalf of 
Janata Party during the general elec
tions for some of the State Assemblies. 
In support of their version, some of 
the newspaper cuttings have been pro
duced before me.

Published news items do not disclose 
that Shri Kantibhai Desai had used

governmental machinery for collecting 
funds, nor do they show that he had 
committed any illegality in collecting 
the funds. They also do not show that 
the Prime Minister had anything to 
do directly or indirectly with the col
lection of funds.

Collection of funds for political pur
poses without infringement of law is 
not an offence. If in colleen ng the 
funds Shri Kantibhai Desai had infr
inged any of the legal provisions Ihen 
recourse to law is the proper course*.

The collection of funds for political 
purposes by those in power as well as 
those near the seat of power is likely 
to give rise to suspicion that there 
might have been misuse of official 
power or position. This is a poitical 
question. Solution to such issues must 
be found either by enacting necessary 
laws °r  by developing appropriate 
conventions. This is not a matter for 
me. i have to take the things as they 
are. (Interruptions* *)

MR. SPEAKER: Do not record. 
(Interruptions) * *

For the reasons mentioned above I 
am unable to accord by CQnsent to the 
motions. The motions under Rules 
184, 197 and 377 are under my consi
deration,

(Interruptions) * *

MR. SPEAKER: Shri Hukamdeo
Narain Yadav.

(Interruptions) * *

MR. SPEAKER: There cannot be a 
point of order on my ruling. Shri 
Hukamdeo Narain Yadav.

(Interruptions)**

••Not recorded.
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MR. SPEAKER: Nothing will be re
corded.

(Interruptions) * *

MR. SPEAKER: Probably you have 
not understood my ruling. My ruling 
says that the motions under rules 184. 
197 and 377 are under my considera
tion.

(Interruptions) **

MR. SPEAKER: Nothing is being re
corded. 1 am not hearing anybody.

(Interruptions) * *

MR. SPEAKER: Order, oider. I
have heard you enough. Every second 
of ours is very valuable io the country. 
We are spending about Rs J>00 j.er 
second. (Interruptions) Why don’t 
you hear me? I have heard you Xtr 2(t 
minutes. (Interruptions) Somebody 
is complaining that I am going by the 
Rules. No Speaker can deviate from 
the Rules. If he does i t . . . .  (Interrup
tions) I have got t.o go by the Rules 
and I have been trained to go by the 
Rules. I have lived by the Rules and 
I will live by the Rules. (Interrup
tions) All of us must go by the Rules. 
There are other ways o f . . .  . (Inter
ruptions) There are Rules and Proce
dures. Why don’t you examine the 
Rules and go according 1o the proce
dure?

1Interruptions) * *

MR. SPEAKER: No point of order. 
I am not allowing anybody. No sub
missions. How could I hear? You 
don’t hear me. I have said that a 
Motion under rule 184 ig there. The 
best way of discussing this matter is 
through a Motion under rule 184. 
Tomorrow, the BAC is meeting. That 
is the question.

(Interruptions)

MR. SPEAKER: I have no power to 
allow you to do anything. You know

••Not recorded.

the rule. I can only admit it. It is 
for the BAC to find time.

(Interruptions)

SHRI VASANT SATHE (Akola): It 
is the BAC which is concerned, when 
it is about an adjournment motion.

MR. SPEAKER: I have disallowed 
your adjournment motion.

(Interruptions >

SHRi VASANT SATHE: Why?

MR. SPEAKER: Please... .1 am not 
here to answer you.

SHRI VASANT SATHE: You said
you were helpless.

MR. SPEAKER: 1 think you are see
ing your own picture in th? mirror.

( I n t e r r u p t i o n s /

MR. SPEAKER: Please.. . .kindly
don’t interrupt. Please hear me. 
I have said in my order that your rule 
184 Motion is under consideration. I 
am admitting the rule 18+ Motion. I 
am placing it before the I3AC tomor
row. This is not a matter that can be 
discussed in an adjournment motion.

< Interruptions 1

MR. SPEAKER: No. BAC is there. 
All your representatives will be there. 
I am quate sure BAC will find time 
to discuss it.

SHRI MALLIKARJUN rose—
(Interruptions)

MR. SPEAKER: Nothing more. I am 
not allowing anybody. Don't record.

(Interruptions) * *

MR. SPEAKER: It each Member gets 
up and says: “Unless you obey iuy
orders, I will not allow you to func
tion” , this House will never function, 
I have told you what I am trying to 
do. But I will never compel the other
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«ide to say, under threat; “I will agree” 
or “1 will not agree.”

(Interruptions)

SHRI VASANT SATHE; You are 
throwing us at their mercy.

MR. SPEAKER: I am not throwing. 
At all times I have tried to persuade 
the BAC, whenever you wanted a dis
cussion. BAC has invariably agreed. 
BAC has always respected my opinion, 
whenever I suggested it. Uptil now I 
have not found any difficulty. You 
know I have persuad-id the BAC to 
.igrc»e to many of your Motions. The 
BAC's meeting is fixed for tomorrow.

1 I n t e r r u p t i o n s )

SHRI C. M. STEPHEN (Idukki): 
Could 1 go on record? Could I make 
tome submission?

MH. SPEAKER: About what?

SHRI C. M. STEPHEN: About what 
you said now. Not about your ruling. 
If you allow it to go on record. 1 will 
make the submission.

MR. SPEAKER: Yes.

SHRI C. M. STEPHEN: The point is 
this; you will kindly appreciate the 
feelings on this side, and the feeling 
of large sections of the Members of the 
House and outside, ever since this 
session started

SOME HON. MEMBERS: No.

SHRJ C. M. STEPHEN: Ever since
this session started___ (Interruptions)
This House has got certain responsibi
lities. The responsibility is not mere
ly to pass the Bills. We have got 
some other responsibilities also. Cer
tain things started when this session 
started functioning. We have been, 
from the very start, asking for a dis
cussion on the circumstances under 
which some Ministers left, but nothing 
had happened. Finally, 2 letters were 
placed here. I gave a notice under rule

193, and I wanted a discussion cn it, 
i.e. that the letters placed on the Table 
of the House be taken into considera
tion. For 2 weeks now this has been 
pending. I pleaded with the BAC. The 
other Opposition Members also plead
ed with the BAC that time may be 
given. Time has not been given. Now 
this question of corruption came 
“and... (Interruptions)

MR. SPEAKER: Please hear.

SHRI C. M. STEPHEN: An adjourn
ment motion has been giver, notice oi. 
I do not want to comment :>huut it, [ 
want only to say that we arc not satis
fied with the ruling. That is all I have 
got to say. I don’t want to comment 
upon it. Now you say, yoi' are consi
dering a motion under rule 184. you 
are considering rule 377, you are consi
dering all these matters an.i \vc must 
wait until the consideration is over, 
though it is such an urgent natter. 
You say, we must wait until th-; BAC 
gives its finding and gives time. 'Ihis 
is a awaiting which will not yield any 
benefit at all as far as we are con
cerned. You and the Government can 
tell us that we will get time to discuss 
this matter. Government can just 
now tell us that they will make time 
available immediately lo a discussion 
under rule 184. If that assurance is 
forthcoming, then of course we can L-e 
satisfied with that, because the discus
sion is coming forward. The Govern
ment keeps it within themselves. The 
whole matter depends on Ihe BAC. 
The opposition is in a minority ir the 
BAC. Opposition asks for time and 
time is not given. This is our experi
ence. We cannot put our faith in the 
BAC to give time for us. If thq Minis
ter of Parliamentary Affair:; gets up 
and says that in view of the feelings 
of the opposition and thij urgency of 
the matter, it will be discussed, then 
that may be accepted as a substitution 
of the adjournment motion. This is 
what I have got to say.

I am extremely sorry that we are 
functioning in a manner as if Parlia
ment has become irrelevant with refe-
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[Shri C. M. Stephen]

rente to the things that ar» happening 
outside. You say, let us go on to, some 
business. According to us, this is the 
major business. Bills can be passed. 
It can take its own time. This is the 
major business and 1 demand thai time 
must be given to transact this major 
business. Otherwise, we have no inte
rest in the other business. (Interrup
tions )

MR. SPEAKER: The Leader oi the 
Opposition appears to have mia.e cer
tain allegations saying that BAC has 
not been giving sufficient opportunity 
for the motions moved by the opposi
tion. (Interruptions) 1 am on my
legs. I am explaining th-i position ol 
the BAC. You are not explaining the 
position of the BAC. The I.eador ot 
the Opposition has overstated his ease. 
In tact, practically every one except 
one of the motions he has given notice 
olr, the BAC has agreed. BAC imme
diately lound time. BAC has uot ( i;ly 
lound time but BAC recommended 
that we shall sit on Saturday and 
discuss the matter. They gave the 
fullest opportunity for discussing 
the matter and it is not correct 
to say that they did not give time. 
Even the present motion which is 
pending could have been appropriately 
discussed last Saturday. It was up to 
them not to discuss it. (Interruptions) 
I am on my legs. I have never lound 
the BAC disagreeing whenever I have 
made the recommendation. But I do 
not want to compel anybody to say 
anything. I have got my confidence 
when I place something before the 
BAC it will give weight to my opinion. 
Last time when Mr. Stephen came 
to me. I told him, “I will persuade the 
BAC to accept it.” i was able to per
suade the BAC. On the other occa
sion, I told h im .. . .  (Interruptions) 
No, that will be a bad precedent... . .

SHRI VASANT SATHE: Why ao
you want to persuade the BAC? Why 
can’t you persuade the whole House?

MR. SPEAKER: 1 have been repea
tedly noticing Member after Member 
getting up and saying, ‘Unless you 
agree, 1 will obstruct it” . This is not 
the proper way. This way Parliament 
can never function. When the Speaker
gives his ruling-----(Interruptions.)
The House must be satisfied with what 
I have said.

THE MINISTER OF PARLIAMENT
ARY AFFAIRS AND LABOUR 
(.SHRI RAVINDRA VARMA): We
would also like to be heard.

Mil. SPEAKER; I will call you after 
Mr. Gopal.

(Interruptions)

MR. SPEAKER: 1 have called M»- 
Gopal. It is up to me to select the 
speaker.

SHRI K. GOPAL iKururj: I am
really thankful that you are conside
ring motions under rule 184. You have 
also said that you will try to persuade 
the BAc to listen to your advice. To 
that extent we are happy. If you had 
only said H in the beginning, you
would have taken th© wind out of the
sails.

MR. SPEAKER: You never allowed 
me to say anything at all.

SHRI K. GOPAL: When I said that 
you cannot go strictly oy the rules. I 
did not mean to cast aspersio-i on the 
Chair. For example, there are certain 
rules under which Members take pro
tection. They say, we have got a right 
to raise certain matters. For example, 
one day Mr. Sathe was to raise certain 
matters in the House. Mr. Raj Narain 
gave notice to exercise his right to 
make a statement But what happened 
subsequently was, for leasony best
known to them, they did not exercise 
their rights. I am not here to defend 
either Mr. Sathe or Mr. Raj 
Narain. For example, it is the
privilege of a Member who has
resigned from the Council q1
Ministers that he can come before 
the House and make a statement. All
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right. But he cannot exercise that pri
vilege to go on threatening the Prime 
Minister, “If you do not make some
body a minister, I will make a state
ment tomorrow’'. So, also, Mr. Sathe 
withdrew his motion. I do not know 
why be withdrew his motion. That 
also i  disapprove of. In matters like 
this, you know very well that yester
day itself many Members have given 
notice of adjournment motions, motions 
under rule 184 and so on. 3f only 
you had called us and told us, “This is 
what I propose to do” , there is nothing 
wrong and this situation would have 
been avoided. What I request you is. 
when I say that rules are there, rules 
must be there, but canons or propriety 
and discretion of the Speaker also 
should be there along w'th the tules- 
This is my only submission.

( m
WPflfhr w r

wwrr ^nTrqr f  f r  *rsr
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MR. SPBAKMR: The hon. Minister.

(Interruptions)

MR. SPEAKER: I have called the 
Minister.

SHRI RAVINDRA VARMA: Mr.
Speaker, you have been witness to the 
fact that for the past nearly one hour 
hon. Members on the opposite side...

SHRi JYOTIRMOY BOSU (Diamond 
Harbour): 45 minutes!

SHRI RAVINDRA VARMA: I know 
the hon. Member’s interests in statis
tics, but sometimes there is also some 
virtue in being interested in other 
things. Mr. Speaker, we have been, 
witness for the pqst nearly one hour 
to the expression of intense feelings on 
the part of many hon. Members of the 
opposition. But you and the House 
have also witnessed the fact that the 
hon. Members on this side have been 
observing silence and order. (Inter
ruptions). We listened to the hon. 
Leader of the Opposition and other 
hon. Members of the opposition. The 
mere fact that we constitute a majori
ty in the 'House does not disqualify us 
from being heard. The fact that hon. 
Members from this side of the House 
constitute a majority in this House 
does not mean that they are second 
class Members of this House. If hon. 
Members opposite have e right to 
speak, so do hon. Members on this side 
of the House. The hon. Members on
the opposite side know very well___
(Interruptions) Of coursc, 1 will 
speak... (Interruptions) It is a 
strange situation—  (Interruptions) if 
the hon. Members of this side are not 
allowed to speak. The parliamentary 
game is a game in which both sides 
play, and both sides can play-----(In
terruptions) I have listened with 
great respect to the observations made 
by my good friend, the hon. I.et>der 
of the Opposition. I am greatly amaz
ed at some of the observation which 
the Leader of the Opposition has 
made. You, Sir, have been pleased to 
deal with some of the points which the 
hon. Leader of the Opposition made, 
especially the points that related to the 
Business Advisory Committee. I do 
not, therefore, want to repeat what 
you, Sir, have said. But I think it is 
my responsibility, as the Minister of 
Parliamentary Affairs, to point out to 
the fact that it is a totally laseless alle
gation that the hon. Leader of the 
Opposition has made___ (Interrup
tions) I will not yield. Just as the 
hon. Leader of the Opposition was 
heard, I must be heard. ' I will not 
yield ... (Interruptions) Sir, as I said, 
the hon. Leader of the Opposition
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TShri Ravindra VarmaJ
chose to make totally baseless obser
vations . . .  (Interruptions)

Ev*ery time the matter has been 
brought up before the BAC, and the 
Government have been asked to pro
vide time, even at the cost of busi
ness which the Government regarded 
as extremely important, the Govern
ment has gone out of its way to find 
lime. If you look at the time allotted.
. . .  (Interruptions) I am not going to 
be shut out; I will make it very clear. 
I will have my say. Sir, only you can 
ask me to sit down, and not the Mem
bers opposite___ (Interruptions) If
you look at the time that the hon. 
House has spent jn discussing diffe
rent matters during this session, you 
will find that almost a lion’s share of 
the time has been spent on motions 
or discussions proposed by the hon.
Member opposite to the extent........
(Interruptions) I can give oyu the 
list. You can look at the list and see 
it for yourself... (Interruptions) 
the extent of important business of 
the House, legislative business of the 
House, suffering, including the Con
stitution Amendment Bill. Hon. 
Members opposite know that we have 
been sitting day by day to get through 
this amending Bill. I wonder whe
ther some of them are eager to see 
that the Bill is passed. If they were, 
they would not have raised this mat
ter, as they have done-----(Interrup
tions)

I was born in Kerala and I am very
familiar with Kathakali Mudras-----
(Interruptions) It was stated that 
this matter, which the hon. Leader 
of the Opposition referred to is 0 mat
ter that has been agitating the minds 
of some of the hon. Members oppo
site and the country and, therefore, 
there should be a discussion on that. 
As you have rightly recalled, the 
BAC agreed specially to sit on a 
Saturday when an omnibus motion 
was sought to be moved in the name 
of the hon. Shri Sathe. I do not 
know........(Interruptions) I do not

know whether wiser counsel pre
vailed with Mr. Sathe, or political 
tactics prevailed with Mr. Sathe or 
he plainly funked the House. ( In
terruptions)1 On top of it, for the 
hon. Member opposite to get up and 
say that the Government or the Busi
ness Advisory Committee did not find 
time for him is a gross travesty of 
truth and an insult to the House. The 
entire House assembled here, sat here 
and waited for him to listen to the 
hon. Member. The hon. Member 
disappeared from the House. (Inter
ruptions) The fact that there is an 
opposition in the House and the Lea
der of the Opposition in the House 
does not mean that the people have 
given a veto to them, and power to 
us.
12.00 hrs.

The hon. Leader of the Opposition 
went on to say, “We must find time 
to discuss this” after your ruling on 
the adjournment motion. It is entire
ly your privilege and prerogative to 
give a ruling. Your ruling cannot be 
challenged... (Interruptions)

SOME HON. MEMBERS: Ha, ha.
SHRI RAVINDRA V/.RMA: No

amount of “Ha, ha” will affect me. 
"Ha, ha" can be answered with "Hi. 
hi” . (Interruptions) Perhaps, we 
should say “Shi, shi” to them, not 
"Hi, hi” . (Interruptions)

Sir, it is your prerogative to give a 
ruling on the adjournment motion. 
You in your wisdom have given a 
ruling; we have accepted your rul
ing. If anybody wants to make any 
submissions to you, that can be done 
in the manner in which it should be 
done, not by obstructing the business 
of the House. There are other ways 
of expressing protest, or urging you 
to reconsider your decision.

Then, as you very rightly pointed 
out, we hear threats so often that 
threats have lost their effect on us. 
They go on saying, “Unless this is 
done, unless that is done, unless there 
is a discussion on this or that, we will
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not allow the business of the House 
to go on.” Iam amazed that this is 
the attitude of some hon. Members 
of the House. (Interruptions)

The Leader of the Opposition said 
that we have been functioning in a 
manner as if Parliament is becoming 
irrelevjanit. I wondeir whether this 
is his considered opinion. (Interrup
tions)

MR. SPEAKER: Mr. Mallikaijun,
I am appealing to you not to disturb 
the proceedings of the House. If you 
continue to do it, you are compelling 
me to name you. I do not want to 
do it. I warn you. Please don’t dis
turb the proceedings of the House.

SHRI ItAVINDRA VARMA: Wc
also sometimes wonder whether there 
is any effort to make Parliament 
irrelevant, to make Government irre
levant. The lion. Leader of the 
Opposition went on to say that, he 
had no interest in any other business. 
What a strange self-incriminating 
confession! (Interruptions) For the 
hon. Leader of the Opposition in a 
Parliamentary democracy to get up 
and say that they have no interest in 
any other business is something on 
which nobody need make any com
ments. It is self-evident.

As far as finding time for «  dis
cussion of this is matter concerned, 
as you have said, it is for the Busi
ness Advisory Committee to consider 
this. One hon. Member said, ‘Let 
this House consider it because the 
Business Advisory Committee is a 
committee of the House’. Is it being 
suggested that it should be put to the 
vote of the House whether time 
should be provided? (Interruptions) 
My good friend, Mr. Saugata Roy, 
knows that I am the last person to be 
provoked by anyone, especially by 
him. (Interruptions) Therefore, what 
I was trying to say is that such mat
ters like providing time for a sub

**Not recovded.

ject is not subjected to the vote of 
the House on the spot. There must 
be full consideration of all aspects, 
including the time schedule. That is 
why, it is never put to the vote of the 
Houk,-. sir, you in your wisdom have 
suggested that this matter may be 
taken up in the Business Advisory 
Committee. When it comes up before 
the Business Advisory Committee, we 
will give due regard to the feelings 
that the lion. Members opposite have 
<*xpm-‘:<?d. and we will try tQ do our 
best.

SHJil MALLIKARJUN (Medak): 
Sir, I rise on a point of order.

MR. SPEAKER: What is your point 
of order?

SHRI MALLIKARJUN; I refer to 
J'ule 376, which says:

A  point of order shall relate to 
the interpretation or enforcement 
of these rules or such Articles of 
the Constitution as regulate the 
business of the House..

The Article concerned is the 
Fundamental Right of the citizens, 
the right to equality, in relation to 
Mr. Kanti Desai. . . .

MR. SPEAKER; It is not a point 
of order. Do not record him any 
more.

(Interruptions)**

SHRI C. M. STEPHEN: You allow
ed Mr. Mallikarjun to raise a point of 
order, and once it has been allowed, 
if it is to be expunged, it has to be 
under a certain rule. You can hold 
that it is not a point of order, you 
can overrule that. But both must 
come on the record: his statement 
must come on the record, and your 
ruling must come on the record...

MR. SPEAKER: Both have come.
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SHRI C. M. STEPHEN: There are
certain. Rules of Procedure. Once you 
give the floor to a Member, what the 
Member says must go on record, 
except that part of it which is either 
defamatory or incriminatory which 
you can expunge. Beyond that noth
ing can be expunged. Whatever Mr. 
Mallikarjun submitted with your 
permission must go on record and you 
can say, ‘I hold this is not a point of 
order and I overrule it.’ That also 
must go on the record but your say
ing. ‘Don’t record’ even after he has 
taken your permission is not correct.

MR. SPEAKER: You have mis
understood me. Mr. Mallikarjun has 
again and again raised points of 
order. He said that there is a breach 
of the rule of equality. I said. ‘It is 
not a point of order.' This is what I 
have said... . (Interruptions)

SHRI C. M. STEPHEN: You s-yid.
‘Don't record’.

MR. SPEAKER: No, no. Upto
that it will g o .. . . (Interruptions)

Now we go to the discussion of the 
Constitution Amendment Bill.

Shri Hukumdeo Narain Yadav.
SHRI VASANT SATHE: What is

your decision on this discussion?
. . .  (Interruptions) We want t0 know 
your decision.

MR. SPEAKER: The Business
Advisory Committee will consider it.

SHRI VASANT SATHE: When
are they going to sit?

MR. SPEAKER: Mr. Hukumdeo
Narain Yadav.. . .  (Interruptions) You 
have got to raise your voice a little.

SHRI VASANT SATHE; I am 
sorry I do not agree to continue on
this-----(Interruptions)

MR. SPEAKER: Mr. Hukumdeo
Narain Yadav, you please come to the 
front.. . .  (Interruptions)

*rm *minw (w ro ft ) : 
warer srfasrnr ( tftftsrc )
fwshrsr 7T art ^  I , . . .

(  WTOT* )

SHRI MALLIKARJUN: Let the 
House adjourn. This ** a matter of 
very great sensitivity concerning tile 
people of the country.

^  H  m r m  w w  i insw
r, «r*fr 5fr ipTTTT tffaETPT

t r c )  f a m :  < ^ r  | ......................................................

(wrwwr)

SHRI VASANT SATHE; What is 
it that is goinn on? We are not going 
to listen to this. We will not listen. 
We are sorry ior this. We have made 
a submission to the Speaker. We 
want to know whether this issue of 
growing corruption at high levels is 
going to be discussed or not. Other
wise, with all humility I beg to sub
mit that we will not co-operate with 
the.se people. We respect you, Mr. 
Speaker and again I will say, we 
respect you.

MR. SPEAKER; You are not res
pecting me. .. . (interruptions)

Nobody can dictate to m e...

SI1RI VAYALAR RAVI (Chirayin- 
k il): On a point of order. Sir.

MR. SPEAKER; What i$ your 
point of order?

SHRI VAYALAR RAVI: My point 
of order arises under Rule 186.

Sir, in your wisdom you have just 
announced that you are calling the 
BAC to meet to discuss and find 
sometime for discussion of the motion 
under Rule 184. Rule 188 says very 
clearly that it shall raise subs
tantially one define issue. That de
finite issue has been given in the 
motion. I am not going into the 
merits of the case but that is the 
statement made by Mr. Madhu Limaye 
as well as confirmed by Mr. C. B. 
Gupta. That is about the collection 
of Rs. 90 lakhs. That collection, of 
course, is a definite issue. It can be 
confined to a discussion provided 2 or 
8 ingredients are added with it.
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That is one thing. Collection of 
funds—from whom? Then, who are 
the persons who gave the money? 
Number (2) is whether these 
persons'___

MR. SPEAKER: What is your
point of order?

SHRI VAYALAR RAVI: I am
coming to it in one second. I want 
to know whether these persons have 
done it legally or not. Naturally, the 
House is entitled to know first the 
names of the people who have given 
the money. Then only it can become 
a definite issue. When a definite issue 
comes, the House knows whether the 
persons donated the money. Then 
only H will become a definite issue.

MR. SPEAKER: Are you saying
that your motion is invalid?

SHRI VAYALAR RAVI: I am
requesting you, Mr. Speaker, to please 
hear me and then give a direction in 
the matter.

MR. SPEAKER: That is not the
point of order. (Interruptions) All 
of you will please sit down. If it is 
your object that the Constitutional 
Amendment Bill should not be dis
cussed then I have nothing to say. I 
thought that this was the most im
portant business of the House.

SHRI VASANT SATHE: Would
the Government agree for a 
discussion?

MR. SPEAKER: I for one am not
a party to the dictation.

SHRI VASANT SATHE: If they 
agree to discuss this evening, I assure 
you that we will cooperate with the 
Constitutional Amendment Bill of the
Government.

MR. SPEAKER: I may tell you
that I shall not be a party to the 
dictation either on this side or that 
side. The rules should be followed. 
If you cannot do that, dictation will

repeatedly go on. I have many times 
heard it said that 'unless you hear me 
and unless you decide in favour of, 
me I am not going to allow.’ I shall 
not be a party to the dictation. (In
terruptions) I know how my ruling 
is accepted. When the Speaker makes 
a statement that he will try to per
suade the Committee you should 
accept this. (Interruptions) I won’t 
allow any attempt to discuss any
thing other than the Constitution 
Amendment Bill. Shri Hukam Dev 
Narayan Yadav.

JpU*T tW  RTTPT®T *fnW  ' VCTTST 
ifftwFr frvitsR . . . . .

( i w w )

MR. SPEAKER: I appeal to you.
Mr. Leader of the Opposition to 
restrain your Members. Otherwise, I 
am sorry, I do not mind taking action. 
You know by nature I am very 
patient. I do not want to create a 
bad precedent in the House.

SHRI C. M. STEPHEN: Now that
you have said this, I am also sorry. I 
would like to make a submission.

MR. SPEAKER: We have dis
cussed it enough.

SHRI C. M. STEPHEN: Now that
you have said this...

SHRI K. LAKKAPPA: Because
they have made a certain mistake. 
And yet may I make a submission?

MR. SPEAKER: Mr. Lakkappa saw 
me this morning. I told him that I 
will consider 184. I thought that he 
was satisfied. Now everybody wants 
to make some statement.

SHRI K. LAKKAPPA; I am telling 
the entire House that the hon. Minis
ter of Parliamentary Affairs did not 
clarify on the exact subject-matter to 
be discussed.

MR. SPEAKER: That is because
it depends upon the notice.
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SHRI K. LAKKAPPA: 1 am
putting it correctly.

MR. SPEAKER: Mr. Lakkappa,
nobody can do that. That depends 
upon the motion.

SHRI R. V. SWAMINATHAN 
(Madurai): You ask the Minister
whether it may be taken up to
morrow.

MR. SPEAKER: The Business
Advisory Committee is meeting to
morrow. (Interruptions)

SHRI C. M. STEPHEN: I have 
only one appeal to make. Now that 
you referred to me, I am standing.

MR. SPEAKER: 1 will hear you if 
you want.

SHRI C- M. STEPHEN: Now that
you have referred to me, I am rising 
to make a submission. The point is 
this. You have stated that it will go 
to the Business Advissory Committee. 
But you know that under the rules 
the time has got to be given by the 
Leader of the House. This is what 
the rule says:

“ That it has to bo in consulta
tion with the Leader of the House” .

This is entirely the business of the 
Committee. (Interruptions) Sir, it 
was very uncharitable to make an In
sinuation that we are obstructing 
passing of the Constitution Amend
ment Bill. (Interruptions)

I am now stating that there is a di
fficulty in the House and I am only 
trying to find a solution for that. (In
terruptions)

The point is we do not want to obs
truct anything at all. What I want to 
submit is that this is a matter of very 
serious importance as far as we are 
concerned. You have agreed that you 
will take it up in the Business Advi

sory Committee. It is possible for 
the Minister to say that he will agree 
to get time otherwise taking it to the 
Business Advcisory Committee is use
less. But I heard the Minister say
ing that he will be helpful to us in 
this matter. On the basis of that and 
in the expectation that we will get an 
opportunity at least tomorrow___

MR. SPEAKER: Not tomorrow.
The Business Advisory Committee is 
meeting tomorrow and then the date 
can be fixed.

SHRI C. M. STEPHEN: Can you
not call Business Advisory Committee 
meeting today? We are very insistent 
that we must have a discussion but 
we do not want to block the business 
before the House. In that sense I 
would appeal to my friends to agree 
to carry on the discussion here. to 
cooperate with the government in the 
discussion but I want to make it very 
clear that we are very insistent to 
have a discussion tomorrow. Rule 
190 says:

“The Spcakei may, niter conside
ring the state of business in the 
House and in consultation with the 
Leader of the House, allot a day or 
days or part of a day for the dis
cussion of any such motion.’’

After discussing with the Leader of 
the House you allot us time tomorrow. 
It need not necessarily go to Business 
Advisory Committee. It is upto 
you to fix up the time. I request you 
to fix up time tomorrow. (Interrup
tions)

SHRI SOMNATH CHATTERJEE 
(Jadavpur): Mr. Speaker, Sir, yes
terday on your wise suggestion’ it was 
decided to go without Question Hour 
because we wanted to utilise this one
hour in discussing and passing the
Constitution Amendment Bill as soon 
as possible.

Sir, this House has been busy in 
trying to dismantle the authoritarian 
regime that had been set-up...

(Interruptions)
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MR. SPEAKER: Let us utilise the 
time for the Constitution Amend
ment Bill.

Now let us not take up any other 
issues.

(Interruptions) **

ME. SPEAKER: Don't record it. 
Order please.

Let us not take up other matters 
Do you think your voice can drown 
everything? Let Us not take up any 
other matter just at present. There 
are other opportunities for taking up 
this matter. You need riot take up 
this matter at this stage Let us pro
ceed with the discussion.

(Interruptions')11 *
I am on my legs. Shall we proceed 

with the Constitution Amendment 
Bill? All of us are interested. Today 
already you have wasted 1 1/2 hours.

< Interruptions) •*
MR. SPEAKER: Order, order. I

am appealing to every Member not 
to make the Parliament a laughing 
stock---- Some Members may be in
terested in making this Parliament a 
laughing stock, others even uncon
sciously should not contribute to it. 
Ultimately, the Parliament suffers in 
its dignity. Physical demonstration 
and all sorts of demonstration is total
ly unwarranted in the Parliament,

The language used must be appro
priate language.

A criticism is not an abuse___In
Parliament, you have a right to criti
cise. You cannot shout because you 
are hurt. I am sorry for the demons
tration that has taken place in the 
House. I am extremely sorry and I 
appeal to you again and again to be
have properly. If you do not listen to 
my appeal, this House will become a 
laughing stock. You have held to 
ransom....Mr. Mallikarjun. I have
warned you enough-----You have
wasted one and a half hour of public

time___There are methods and rules
to be followed; you have ignored all 
that. 1 am not blaming one or the 
other. There seems to be an attempt 
to see that the work of the House 
does not proceed. I will never be a 
party to it; I am prepared to be 
thrown out, but I am not going to al
low this. If anybody dictates to me 
that I should do anything here and 
now, I shall say: No. My reaction is 
a negative to such things.

I shall only go by the rules. I am 
not concerned with this side or the 
other side. I have taken a vow to be 
impartial and I shall try to be impar
tial t0 the best of my ability and *o 
the extent possible, I am helpful 
to the opposition___

SHRI MALLIKARJUN: On a point 
of order.

MR. SPEAKER: The point of 
order is about naming you. I warn 
you.

(Interruptions)

MR. SPEAKER: The point of
warn you. If you get in the way, I 
am going to name you___

(Interruptions)

MR. SPEAKER: Please; let us not 
add to it. Let us not add to what has 
taken place. Anybody trying to ob
struct the proceedings of the House— 
I am trying my best to see that I 
should not name anybody; but even 
my patience has a limit. Some indi
viduals have so behaved, I do not' 
know if I have to ignore all the rules.
I have been a Judge. I have deve
loped certain temperaments. I want 
to retain those temperaments. But 
it is becoming difficult day after day. 
The choice may be, sometimes, 
either to quit or to take to the rules.

PROP. P. G. MAVALANKAR: 
Which rules? 

(Interruptions)

•*Not recorded.
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MR. SPEAKER: I warn everybody. 
H I am not wanted by the House, I 
will not stay here for one minute 
more. But no one will compel me. I 
assure you, the moment I feel that the 
House, does not want me, I will be 
the first to quit. (Interruptions) 
But I shall not run away. I shall 
not run away. That much assurance 
1 give you.

If anybody misbehaves, upto a 
point I will tolerate; beyond that 
point I will not tolerate Now I am 
calling upon Mr. Chatterjee to go en.

SHRI MALLIKARJUN rose—
(Interruptions)

SHRI C. M. STEPHEN: You made 
an. appeal. We agree that the House 
may go on. What then remains? We 
agree that the proceedings of the 
House should go on.

SHRI SOMNATH CHATTERJEE 
rose—

MR. SPEAKER: Mr. Chatterjee,
the L eader of the Opposition says 
that his party has accepted my sug
gestion. Therefore, let us go on to 
the Constitution Amendment Bill.

SHRI SOMNATH CHATTERJEE: 
Half-a-minute, Sir, about what you 
have said now. I hope it will be ac
cepted by all the sections of the 
House in the proper spirit. I do not 
wish to raise anything, except to say 
Jhat let us proceed as seriously as 
possible with the passing of the Cons
titution 45th Amendment Bill. Before 
I sit down, I want to express my 
view that I treat with the grossest of 
contempts, what Mr. Sathe has said 
about me. I hope it willl be expun
ged in full (Interruptions)

SHRI VASANT SATHE: I do the 
same about him. I do the same 
about him.

MR. SPEAKER: I have not been 
able to hear things at that time. If 
there is any contemptuous express
ions, I shall certainly go into that 
matter and expunge them.

SHRI C.M. STEPHEN; Then j  want 
to go 0n record as saying that Mr. 
Bhattacharya waved the chappal 
here on the floor of the House. He 
showed the chappal here. (Intcrrup. 
tions)

SOME HON. MEMBERS: No.no.

SHRI C. M. STEPHEN; He showed 
the chappal. That must go on re
cord. Let it go on record. ,Interrup
tions)

SHRI JYOTIRMOY BOSU: No.
(Interruptions)

SHRI DINEN BHATTACHARYA: 
Mr. Sathe, I tell you; you do not 
have the courage to face m e .. . .  (/n-
terruptions)*• ----- (Interruptions) I
will tell you___

SHRI VASANT SATHE rise—

SHRI P. RAJAGOPAL NAIDU: 
What Mr. Bhattacharya has said, may 
please be expunged.

SHRI RAVINDRA VARMA: I as
sure our cooperation in maintaining 
order and harmony in this House; 
but I would also like to appeal to 
you to look through the records, be
cause in the midst 0f the din, I un
derstand some obscene words have 
been used. They should be expunged 
we hope you will look through the 
records.

MR. SPEAKER: I will go through 
the entire records. Whoever has ob* 
served any obscene or unparliament
ary or defamatory things, those 
things will be expunged.

SHRI VASANT SATIIE: All ob
scene things should go.

••Expunged as ordered by the Chair.
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MR. SPEAKER: Not their physical 
demonstrations.

(Interruptions)

SHRIMATI PARVATHI KRISH- 
NAN rose—

MR. SPEAKER: Madam, are you
all not interested in seeing that we 
go on? Please. Now Mr Hukrr.deo 
Narain Yadav.

12.40 hrs.
CONSTITUTION (FORTY-FIFTH 

AMENDMENT) BILL—Contd.

Clause 45
(Amendment of article 368).
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